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LEGISLATIVE ASSEMBLY.

W=, the undersigned, Members of the Select
Committee to which the Bill to provide for the
fostering and development of the sugar industry
in British India was referred, have considered the
Bill and have now the honour to submit this our
Report, with the Bill as amended by us annexed

thereto.

2. Preamble, clause 2 and clause 3.—-The Tariff
Board proposed a protective duty of Rs. 7-4-0
r owt. for seven years and of Rs. 6-4-(} per cwt.
or the next eight years. As the basic revenue
duty on sugar has been Rs. 7-4-0 for the last year,
the Bill proposes to fix a protective duty of that
amount for six years from now onwards. As
regards the succeeding eight years, the Bill
roposes to meet the recommendation of the
ariff Board by requiring the Governor General
in Council to make a statutory inquiry before
the 31st of March, 1938. We consider that some-
thing more than this should be done to guarantee
to the industry that it will be protected for the
full period recommended by the Tariff Board.
We recognise, however, that it is not practicable
to determine the precise extent to which protec-
tion may be required during the period from the
31st of March, 1938, to the 31st of March, 1946,
and we do not propose to attempt the task.
Instead, we have included in the preamble a
declaration that the sugar industry will be
protected up to the 31st day of March, 1846, and
we have amended clause 3 so as to provide that
the scope of the statutory inquiry will not include
the question whether protection should continue
but will be confined to ascertaining the rate at
which the protective duty should be fixed for the
subsoquent period. We consider that in this
form the Bill should provide ample incentive to
the development of the sugar industry.

 New clause 4. —In order to provide against the
risk of sugar being imported into India at prices
‘which would impair the protection intended to
be given by the Bill, we have inserted a new clause,
‘giving the Governor General in Council power to
inorease the duty on sugar to such extent as he
may, after inquiry, find expedient. This follows
precedents in the Steel Industry (Protection) Act,
1927, and the Salt (Additional Import Duty) Act,
1931. We consider that whenever the Governor
General in Council exercises the power conferred
by this clause, he should, as soon as possible
‘thercafter, give the Legislature an opportunity
to consider his action.

New clause 6.—We agree with the recommenda-
tion made by the Tariff Board that, in the interesta
-of growers of sugar-cane, power should be given
to require sugar factories to post notices specifying
#uch matters in oconnection with the rates being
paid‘ at the factories for sugar-cane as may be
-considered necessary ; and we have accordingly
added this olause, giving Local Governments
power to make rules to give effect to this recom-
“mendation.

* We have added an Explanation which will
.exempt undertakings of a petty kind. That

’:E;plgpatiop will also apply to clause 5.

The Schedule.—With reference to the exclusion
of confectionery from the proposed Item 157, the
position now is that confeotionery pays a basic
duty of 30 per cent. ad valorem (the actual duty
at present being 50 per cent.), and, owing to the
high value of imported confectionery, this duty is
much greater than the specific duty of Rs. 7-4-0

r cwt. on sugar (at present Rs. 9-1.0 per cwt.).

owever, there may be some risk that foreign
sugar manufacturers will, by some cheap prooess
adding little to its value, convert sugar into some-
thing which they could claim to import as confec-
tionery, on which the ad valorem duty would be
less than the specific duty on sugar. We under-
stand that there is no immediate danger of this
development, but we recommend that the Customs
authorities should watch developments and that
the Governor General in Counoil should be ready
to take immediate action, if necessary, to prevent
this evasion.

8. We draw the attention of Government to
the recommendations made by the Tariff Board
in paragraph 99 of its Report on the subjeot of
grants for the development of the sugar industry,
The Vice-Chairman of the Imperial Council of
Agricultural Research appeared before us, and
has given us further in}:)rma.tion regarding the
schemes awaiting the allotment of funds and the
amounts required for them. We oonsidered very
carefully the question of making statutory pro.
vision for anannual grant to the Imperial &unoil
of Agricultural Research for sugar research
work, but, in view of the many difficulties involy-~
ed in making a statutory provision of this nature,
we recommend instead that the Government
should guarantee the grant to the Council annually
of sufficient funds, to the extent recommended
by the Tariff Board, to enable the Council to
carry out all schemes of research and develop-
ment which have been and may be finally approved,
including the establishment of the pro Sugar
Research Institute. We also recommend
that an annual report should be presented to
the Legislature showing the amounts expended
on and the progress made in research and deve-
lopment. e attach great importance to the
need for providing adequate funds to the Imperial
Council of Agricultural Research for this pur-
pose, and we endorse the observations of the
Tariff Board that without such measures the
whole purpose of the protective scheme is likely
to be delayed, if not J;fea.ted. The work of the
Council in the matter of sugar research must in
no way be delayed or impeded for want of ade-
quate funds.

4. In view of fears which have been expressed
that interests outside the British Empire might
take advantage of the tariff wall to establish sugar
factories in India to the disadvantage of Indian
interests, we recommend that the Governor
General in Council should watch any develop-
ments in this direction with a view to considering
whether any action should be taken to prevent
control of the industry or of any considerable "
part of it from falling into foreign hands.

5. The Bill was published in the Gazette of
India, dated the 6th February, 1932,
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6. We think that the Bill has not been so altered as to require re-publication, and we recommend

that it be passed as now amended,

Nzw Dgrar;
The 22nd February, 1932.

R.’K. SHANMUKHAM CHETTY.
G. RAINY.

*B. DAS.

*HARI RAJ SWARUP.
HARBANS SINGH.

B.V. JADHAV.

*S. C. MITRA.

HAJI ABDOOLA HAROON.,
MOHD. AZHAR ALI
ISMAIL ALI KHAN.

G. MORGAN,

L. V. HEATHCOTE.
EDGAR WOOD.

*Bubject to & minute of dissent.

MINUTES OF DISSENT.

-~ The Tariff Board in recommending protection
for sugar industry emphasized in Chapter IV
that the agricultural aspect of the case is the
most imporfant and the interests of the cane-
grower rust be adequately protected. Except-
ing a pious wish, as embodied in new clause 6,
-whereby factory owners will affix in conspicuous
places near the entrances to their factories
current prices of sugar-cane, the Bill brings no
other comfort to the caone growers. Unless the
Local Governments through their officials of the
revenue and agricultural departments make
effort that the cane growers get adequate and
fair price for their cane, the cultivators’ lot
would get worse. In areas where there will be
no rival sugar factory installed, there is every
likelihood of the cane growers being exploited
and even getting no profit from the sale of their
cane. I would strongly urge that the Central
Government through its organization, the
Imperial Council of Agricultural Research and
“in conference with the Directors of Agriculture
of every province should lay down rules and
checks whereby factory owners must not start
& cut-throat system of purchase and thereby ruin
the cane growers.

2, Another recommendation of the Tariff
Board that during the period of protection Gov-
ernment should give Rs. 10 lakhg per annum to
the Imperial Council of Agricultural Research
to ensble it () to research on suitable canes for
tropical areas and (b) to establish immediately
a sugar research institute. The former is so
-very important from the view goi‘nt of the agri-
culturist. * The climate of India varies ne::li
every three hundred miles. The climate

‘r;

soil of Orissa is so very different from Behar.
The soil and climate of Bengal is so different
from Madras. To return all round benefit to
cane growers all over India, there must be cane
research farms in every division or say one farm
in every three districts. Government’s ples
over lack of funds outweighed with my colleagues
and the little good that could have been done
to agriculturists has thus been deferred. In this
connection I appreciate the informations supplied
to ug by the Vice-Chairman of the Imperial
Council of Agricultural Research and his assur-
ance that every effort would be made to start
cane research farnmts in Orissa, Bengal, etec.
Another suggestion that emerges during this
discussion that the suger industry will be in a
position to bear a cess on production basis from
the year 1936 and then the Imperial Council of
Agricultural Research can have Rs. 10 lakhs per
snnum most of which would be spent on cane
research throughout India.

8. T strongly dissent from the majority view
that sugar manufacturers must be given an
assurance that protection must continue to sugar
industry for 16 years though subject to a
statutory inquiry in 1988. However pious may
be. this wish of my colleagues in this matter,
they commit the legislature morally to & scheme
of protection in 1938 which is wrong from every
point of view.

4. There is strong apprehension that foreign

* investors will take advantage cf the protective

tariff and install large sugar factories in India to

‘the detriment of Indian sugar produocers.

; very
one of my Indian colleagues was opposed to the
inflow of unrestrained foreign capital and was



at one time or other of opinion that there should
be added a mew clause to the Bill which would
have controlled foreign investment and eontrol
of sugar industries in India, Unfortunately my
solleagues were not anxious to express views on
the main issue which, according to some, can
only be discussed and settled at the third Round
Teble Conferencs. It appesrs the Round Table
Conferences have been discussing the problems
of empire reviprocity and racial ~discrimination
over which they have reached no conclusions
and the two members of the Round Table Con-
farence in the Select Committee were not anxious
that the BSelect Committee would come to
decislon on the issue facing them. Hence the
Select Committee was tied down to the expres-
sion of pious suggestiong stated in para. 4.

5. The Ottawa Conference will meet in July
pext whers the subject of empire reciprocity in
trade will be discussed. Will the delegates of
India remain silent on that occasion because the
Round Table Conference will discuss similer
questions in November next? Certainly not.
As long as we are working under the present
constitution it is idle to think of discrimination
within the British Empire. I sm for empire
reciprocity with consent of respective Domi-
nions concerned inside the British Empire. If
that assurance would be given, our European
colleagues in the Central Legislature would
gadly join issue with us to control

reign  investment in  India, similar to
the case we apprehend in the case of sugar
industrics. I must draw attention of the legis-
Jature to the menace of the foreign capital and
control to Indian industries. The legislature
end the Government should particularly watch
cases where the Government grant concessions
to particular industries.  Already the electric
industry in Bombay have been controllad by
Americans. The protection to match industries
brought in the Swedish combine. At present
Government  exercise no control over these
foreign investors.  There is further menace
from America and the continent to our steel
industry and the shoe industry.  There is
menace to our Cotton Mill Industry from Japan
and Germany. Is it not high time that the
Government should legislate for every individual
case if they cannot at present introduce gencral
legislation to protect industries in India in the
intorest of India.

8. To meet the serious situation stated in
paragraphs 4 and 5, I propose the following new
clouse to be added to the Bill. In fact this
draft clause was discussed in the Select Com-
mittee and my colleagues had no objection to it
except that it raised broader issues of racial
discrimination over which my colleagues did
not feel competent to express opinions at that
stage.

The new clause proposed should be added as
a sub-clause to Clause 4.

(2) In order to secure that sugar factories in
British India shall be developed and controlled
in the best interest of Indie:

(a) requiring that no person shall own a
sugur factory without a licence in that
behalf;

(b) prescribing the qualifications of persons
to whom such licences may be granted;

{¢) prescribing the duration and conditions
of such licences; :

len

(d) dstermining the euthority by whom
such licenees shall be gtln);ted? sud

() generally to carry out th
this section. © purposes of

_ In making such rules the Governor Genaral
in Council may provide that & contravention
thereof shall be punisheble with fine which may
extend to five thousand rupees on each ocnasion.

B. DAS.

I endorse the recommendations coutsined in’
Mr. B. Das’s unote.

8. C. MITRA.

The Sugar Industry in India at ome time,
a8 nlso admitted by the Indian Sugar Com-
mitteg of 1820, used not only to supply its
own need but also had a great export trade in
sugsr. But owing to the utter lack of state
encouragement and assistance and the polioy
of Laisses faire to which the British Rulers of
this country adhered till the year 1928 when
a8 a result of recommendations of the Indian
Fiscal Commission, the Government was com-
mitted to a policy of discriminate protection,
the Sugar Industry in India ocould not with-
stand the organised foreign competition of Java
and FEuropean sugar producerg who with their
organised atbempt, improved methods and betber
facilities dumped . their sugar on the Indian
market at very low prices.

The Government of India treated this im.
portant industry with utter neglect and neve:
gave any serious consideration for its improve-
ment and prosperity, though Sugar Industry
in all other countrieg ig regarded as one of the
key industries of national importance.

All important countries at one stage or the
other imposed heavy embargo on foreign im-
ports of sugar in order to encourage their own
indigenous produce of sugar so as to be seli-
dependent in this important article of food. In
order to give an idea ag to what duties other
countries are imposing on foreign sugar the
following figures will be interesting:

Ra, A, p. .
Great Britain . 511 6 per maund,
United States. . 5 8. 0 do.
Germany .. 6 3 ¢ de.
France . . . 4 2 &8 de.
South Africa .+ . 4 0 Y do.
Augtralia . . 4 6 7 do.

(Austrelia hag imposed a complete embargo on
foreign sugar for five years.)

The Sugor Industry in India continued to
have a precarious existence and was confined
to making of gur by indigenous methods. The
first step that the Government after great
insistence took in this direction was the appoint-
ment of the Indian Sugar Committee in 1920.
Even the weighty recommendations of this Com-
mittee did not arouse any enthusiasm in the
Government and the report to all intentions
and purposeg remained a dead letter. Had not



natube came to the rescue. of this industry -sugsr
produetion ‘in ‘Indid would have ceased. The
QGreat War from 1914 to 1919 gerved as & natural
protection for the industry because beet sugar
production in Europe was altogether suspended.
Then came to the help of this unfortunate
industry the financtal plight of the Government
of Tndia which compelled it to' levy 'an import
duty “ for revenue in -the year 1916 and from
year to year this duty had to be raised from
5 per cent. to 25 per cent. 1d valorem in 1925-
26 and to & specific duty of Rs.  3-4-9 per maund
in 192627 to Rs. 5-2-10 in 1931-82. Finally
Imperial Council of Agricultural Besearch with
its Sugar Committee decided to take up the
question of this industry in right earnest and
emphasised on the Government .the urgent
necessity of referring the question of BSugar
Industry for investigation by the Tariff Board
in the interest of as large a population as 20
million people who are directly interested in
gugar-cane growing, in order to find out if a
case for protection exists for sugar industry in
India. - The Tariff Board submitted their report
early last year and found that the Indian Sugar
Tndustry fully fulfilled all the conditions of the
Fiscal Commission laid down for grant of pro-
tection. The Board further came to the conclu-
sion that cane cultivation occupies an import-
ant placs in the agricultural economv of India
and that it was as much in the interest of
the cultivators as of the Government itself to
ensure the maintenance of a reasonsble price
level bv protecting Gur Market against foreign
competition and by providing an outlet for any
surplus cane produced by the development of
the white sugar industrv. In this connection
I would invite the attention to this paragraph
of the Tariff Board report which will clearly
demonstrate that the main case for protection
of Sugar Industry rests on its agricultural side.

‘“While then the retention of money in.India
may constitule a subsidiarv argument for pro-
tection of the white ‘Sugar Industry, the case
for protection reslly rests on the importance of
‘cane cultivation in the -agricultural economy of
India and the measure of protection must be
determined with reference to the changed condi-
tions . which have been and are being brought
about by the introduction of improved varieties
of cane resulting in a great increase in the crop
outturn. It is necessary on general agricultural
grounds to maintain or increase the ares under
cane and to secure this end an outlet must be
provided for surplus cane. Unless steps are
taken in this direction, a serious crisivs must
result in the Gur industry as the result of over-
production, great hardship- will-be eaused to the
cultivators, while agriculture:in general will
receive a severe blow. Finally, cane is the only
important agricultural produet the price of
“which is not determined by world conditions,
and Government therefore has it in its power
at this time of severe agricultural depression to
afford substential assistance to the agricultural
class by protecting the sugar industry.’’

The Sugar Industry in matter of protection
. stands on' quite a different footing from the
industries which had hitherto been given protec-
tion by the legislature, This industry unlike
other industries which are confined to & few
individual firms, seeks to benefit s huge popula-
tion both agricultural and industrial without
imposing little or no burden on the poor class

’
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of ‘consumers because the evidence.before - the:
Tariff Board clearly showed that White Sugar
is ‘mainly used by the well-to-do' classes - the"
middle classes use about half sugar and half gur
and the poorer clasges in the main use Gur and
&8s there is no relation between the price of White
Bugar and Gur the poorer classes will hardly
suffer by the lovy of the protective duty,
The following remarke by .the Tariff Board in

this connection deserve special attemtion :

. “We: believe we are justified in assuming
therefore that the agriculturists, who are the.
poorest as well as the largest class in.Indis, will
inour very little if any additional expenditure as
& result of the protective duty on sugar. On.
the other. hand- the gain whic{\ will accrue to
agriculture from the extension of white sugar
factories, the exclusion of foreign sugar and the
prevention of the manufacture of imitation or
adulterated Gur, should far outweigh any dise
advantage resulting from an increase in the
price of imported sugar above the prevailing low
levels. The duty will we believe -be borne in
the main by the urban population, but even
here the incidence of taxation will be higher per
head in the case of the well-to-do and middle
classes. It may also be pointed out that hereto-
fore, on balance, the burden imposed by the
adoption of a system of protection has been
borne by the Agriculturists for the benefit of the
urban industrial population. This is the first
occasion on which proposals for prétection wil}
be of direct advantage to the rural classes, both
agriculturists and labourers, and there is there-
fore perhaps a rough justice about the proposals
which should appeal to the unbiassed observer.”

In view of these weighty considerations the
Tariff Board made several recommendations
and impressed upon the Government the urgent
necesity of making legislation incorporating
their recommendations. The Commerce De-
partment of the Government of India with their
usual helf-hearted sympathies for Indian
industries took more than a. year in considering
over the recommendations of the Tarif Board
snd did not even consult the Sugar Committee
of the Imperial Council which is an expert body
on the subject and at whose instance the whole
matter was referred to the Tariff Board. I con-
sider this attitude of the Commerce Department
highly objectionable as in this way they deprive
the legislature of the benefit of expert opinion
of a body like the Sugar Committee which con-
sists of experts in various branches of the
industry. After a year the Government brought
a Bill and that too in a much mutilated form
leaving out various important recommendations
of the Board. The Board recommended the
period of 15 years while the Government pro-
posed a period of 6 years, and made no
provigions for imposing deferred duty in case of
unfair competition by foreign producers, for a
grant to the Imperial Council of Agricultural
Research and also for posting of notices of Sugar
Cane prices.

T am glad to be able to say that the Select
Committee - at my request provided for most of
these points and the Bill as it has emerged from
Select Committee is much better than what it
was origiually introduced in the House. The
Committee has unanimously extended period
of vrotection to 15 years but did not fix any
definite duty which would be levied at-the end
of the first 7 years and provided for statutory



enquiry at the end of March, 1988, for determin-
ing the exact rate of protective duty for the
remaining period. I wished that this rate would
have also been fixed at this time in order to
inspire greater confidence in the minds of the
Sugar Industrislists so as to enable him to
form an exaot idea of the future prospects as
the White Sugar Industry is a greatly specialis.
ed industry requiring huge initial outlay of
capital. In order, however, to maintain the
unenimity of the conclusions reached I did not
press this matter.

As regards the provision of an annual grant
to the Imperial Council ol Agricultural Re-
scarch the Tariff Board considered it as an
integral part of the whole scheme and went to
the length of regarding it as a condition pre-
cedent to the grant of protection. The Board
recommended to the Government to make a
statutory provision in this regard.  All the
Members of the Select Committee were also
inclined in favour of a statutory provision of
sufbcient money to be given to the lmperial
Council of Agricultural Research for Bugsar
Research and development. However, in view
of the present financial trouble the Government
found it dificult to make a Statutory provision
but gave definite assurance that they would
give suficient funds to the Imperial Council
for this purpose. A detailed paragraph has
been added to the report and I hope the Gov-
ernment would fulfil the assurances that they
have given to the Committee in this connection
because the whole success of the scheme of
protection depends upon the growth of import-
ant varieties of Sugar Cane at a competitive
and economic rate,

I draw the attention of the Members of the
Assembly to new clause 6 of the Bill which pro-
vides thut the Sugar Fuctory owners in the
interest of the growers of Sugar Cane should
post prices of Sugar Cane in conspicuous places.
The Tariff Board considered at length the ques-
tion as to the best methods to be adopted in
order to secure an economic and & proper price
of Sugar Cane to the cane grower but the Board
oould not find any method by which they could
do so and oontenged themselveg by recommend-
ing that a provision may be made in the Bill
requiring the posting of prices. The Committee
have incorporated this recommendation in the
BRill but T had thought it would have been better
had some steps also been taken to tix the mini-
mum price for the cane grower. This problem
i indeed full of difficulties as conditions from
one tract to the other differ so widely that no
single price could be fixed. The cost of Sugar
Cane per maund at the field is different in differ-
ent places as will be evident from the following
table : —

Saran . . . 0.3-7¢
Gorekhpore . . . 0.3-10°4
Basti . o . . 0-4-1'6
GOndl [ . . . 0""
Mcerut . . . . 0-4-0

83rd February 1939.
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But in spite of all these difficulties I feel that
we must devise some methods by which we can
secure good price to the cultivator because I
am told that some factories are taking undue
advantage of abundance of cane and are paying
very low prices to the cultivators. I hope the
locul Governments will give thig matter their
thought and do the needful. On a rough thought
I feel that the tenant should get half of as
many annas as the rupees at which the white
sugar is selling, e.g., if white sugar is selli
12/- the tenant should get 6 annas per maun
of cane and so on.

1 also wish to invite the apecial attention of
the Honourable Members to paragraph 4 of
the Select Committee report. Whenuver @
high tariff wall is raised in any country the
general tendency is that foreiguers in order to
take advantage of the high duty set up their
own concerns in the country. There is already
some tendency in this direction and I brought
this matter to the notice of the committee.
This question involves a big principle and with
Indis embarking on a huge protection scheme
it is incumbent on us to solve this question
once for all. As the Sugar Industry is just in
its infancy I had thought that it was proper
to make a statutory provision in this regard
becauss if we delay the matter foreign vested
interests crop up and then they begin to take
shelter behind false theories of comuwmercial
and racial discrimination, ete. This question
also attracted special attention of the Indian
Central Banking Enquiry Committee which
was faced with the question of regulating and
controlling of foreign banks. The Sclect Com-
mittee was in general agreement with the
necessity of such a provision but as the whole
matter of commercial discrimination was pend-
ing before the Round Table Conference it was
considered advisable not to make a statutory
provision, but simply to make .ecoinmenda-
tion in the report. I still thought that it would
have been better to make a beginning in the
Sugar Protection Bill but as the Round Table
Conference will soon reach conclusions :n this
connection I also agreed to the incorporation
of the recommendation in the report. I am of
opinion that the Government of India should
take this recommendation into serious consi-
deration and take timely action whenever
there is any inclination on the part of the
foreigners to set up concerns in this country
in order to take advantage of the protective
duty and prevent the Indian Sugar Iadustry
from falling into foreign hands like the IMatch
industry. The apprehensions in this connec-
tion are further confirmed by a press report
that Mr. Thomas Bata famous Czechoslovakian
shoe manufacturer is planning to build a huge
factory near Caleutta in order to take the
advantage of the high revenue duty. The
duty of the Government is to take steps apainst
all such dangers.

HARI RAJ SWARUYF.
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.
[As amended by the Select Committes.)

[Words printed in italics indicate the amendments
suggested by the Committee.)

BILL
T0

Provide for the fostering and development of the
sugar industyy in British India.

WHEREAS it is expedient, in pursuance of the
policy of disoriminating protection of industries
in British India with due regard to the well-being
of the community, to provide for the fostering
and development of the sugar industry for a period
. ending with the 31st day of March, 1946, by determsin-
ing the exient of the protection to be conferred wup
to the 31st day of March, 1938, and by making
provision for the determination of the extent of the
protection to be conferred for the remainder of the
period ; It is hereby enacted as follows :—

1. This Act may be ocalled the Sugar Industry
Short title. (Proteotion) Act, 1932.

2. (1) In the Second Schedule to the Indian
Amendiment of Sche Ta,riﬁ'b Act, 1894, there vIII of
menoment o *  shall be made the amend- 188¢.
dule II, Act VIII of 1894, ments speciﬁed in the
Schedule to this Act.

(2) The amendments made by sub-section (I)
shall have effect up to the 31st day of March,
1938.

8. The Governor General in Council shall

* * cause to
be made, by such persons
as he may appoint in this behalf, an inquiry
to ascertasn if the protection of the sugar indusiry
during the period from the 31st day of March, 1938,
to the 31st day of March, 1946, should be continued
to the-exient conferred by this Act, or to a greater
or lesser extent, and shall, not later than the 31st
day of March, 1938, luy his proposals in this behalf
before the Indian Legislature.

4. If the Governor General in Council is satisfied,

Power t; increase duty t‘;;ﬂ;’l;a ‘_Q;i‘;h ;ﬁu‘ry . het
, 4 ! s , sugar mo
imposed by section 2. manufactured in %&a i9
being vmported into British India at such a price
‘a8 18 likely to render snsufficient the benefits intended
to be conferred upon the sugar industry by the duties
imposed by section 2, he may, by notification in the
Gazette of India, increase such duty to such extent as
he thinks fit,

Statutory inquiry.

5. The Governor Generaisin Council may, by

notification in the Gazette

re:;:‘:g r?mlj';:."" rules of‘I.ndia, make rules ie-

quiring the owners of

sugar factories in British India to make such

returns relating to the production of sugar in their

factories as the Governor General in Council may

consider to be desirable, prescribing the form of

such returns, the dates of their submission and
the aunthority to which they shall be submitted.



6. (1) The Local Government may, by nobification

T ih the local official Gazelte,

raquiring woticanof, gracey ke rules requining that

ofgamr?mu o o be :’;“:; there shall b affived, in

up in sugar factoriex. conspicuous places near

‘ . the enirances to sugar fac-

Lories, notices for the snformation of sellers of sugar-

cane, and such rules may prescribe the form and

‘; languages of such molices, and the particulars to be

i included therein relating to prices at which sugar-
: cane s besng bought at the factory.

i (2) In making such rules the Local Government
may provide that a contravention thereof shall be
H punishable with fine which may extend to five
f; hundred rupees.

; Explanaiton.—In this section and in section §
kl “Jactmy”haaﬂwnmm’ngam'gmdtoitindaw
&II of 1911 (3) of section 2 of the Indian Factorses Act, 1911.

)

THE SCHEDULE.

q {(See section 2.)
4
& Amendments to-be made in Schedule II to the
'Jﬁ Indian Tariff Aot, 1894.
A 1. In Part II,—
i (a) for the headin%lo “SUGAR” and Item
& No. 34, the following heading and item
¥ shall be substituted, namely :—
“ OTHER FOOD AND DRINK.
¥
r,; 34 | Morassws | Ad valorem . | 28 perocent.”
: () the heading “SACCHARINE” above
: Item No. 34A shall be omitted ; and
(c) the heading “OTHER FOOD AND
5 DRINK ” above Item No. 35 shall be
omitted.
&
= 2. In Part VIL, after Item No. 166, the follow-
g ing heading and item shall be inserted, namely :—
4
' “SUGAR.
» 187 SUan‘ndsugu-o.w.oz-j J;
ik cluding confectionery . (Cwt. | T 4"
3. Ttem No. 156A shall be resnunibered as
R4 Ttem No. 158:
i 4. In Part VII, under the head *‘ MISCEL-
it LANEOUS ”,—
(a) in the first colimn, the figures “ 157 ”
& “158" and “150 " shall be omitted; ~
i (b) the heading ‘Marcams, Uwpirrmp
: SPLINTS AND VENERERS ”’ shall be num-

§ bered as Item No. 1569 ; and

(¢) in the second coluran, the entries ummg
to “ Maromms ”, © Undrerad Seriws:
and “ VENEERS ’ shall be lsttered, res-
pectively, a8 sub-.items (a), (b) and (¢)
of Item No. 150,
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